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REGIONAL OFFICE 
C.G. Environment Conservation Board 

New Office Building, Ring Road No.- b Tatibandh, Raipur (C.G.) 

NolJS..:l.. /TS/CECB/2024 Raipur, date� /clj/2024 

To, 

Sub:-

Ref:-

�gistrar,
National Green Tribunal 
Central Zonal Bench, Bhopal (M.P.) 

Regarding Hon'ble National Green Tribunal, Pricipal Bench, New Delhi 
Order Dated 15/02/2024 in OA No. 16/2024, Dr. Ramsharan Tondan Vs 
State of Chhattisgarh and Others. 

Hon'ble National Green Tribunal, Pricipal Bench, New Delhi Order Dated 
15/02/2024 in OA No. 16/2024, Dr. Ramsharan Tondan Vs State of 
Chhattisgarh and Others: 

----:00:----
In compliance to the Hon'ble National Green Tribunal, Pricipal Bench, 

New Delhi Order as referenced above, a Joint Committee consisting of (i) Ashish Karma, 
Deputy Collector, Collector Office, District - Mahasamund (C.G.) - Representative of 
District Magistrate, District - Mahasamund (C.G.), (ii) Dr. Anoop Chaturvedi, Scientist 
'B' Regional Directorate, CPCB, Bhopal - Representative of CPCB (iii) Prasanna 
Sonkar, Assistant Engineer, Chhattisgarh Environment Conservation Board, Tatibandh, 
Raipur (C.G.) -Representative of CECB is constituted for preparing the factual and action 
taken report. The committee visited the industry Mis 9M India Pvt. Ltd., located at 
village - Birkoni, Tehsil & District - Mahasamund (C.G.) with the complainant on 
14.03.2024. Accordingly, a report has been prepared on the basis of the findings of the 
committee. 

The factual and action taken report duly signed by the members of the 
committee is enclosed for justification.of compliance. 

---

Enclosed :-As above

Reg. No. 
Copy to:-1. 

Prasanna "ar, Assistant Engineer 
�hhattisgarh Environment Conservation Board, 

.• Tatibandh, Raipur (C.G.)
/TS/CECB/2024 Raipur, Dated / /2024 

Member Secretary, Chhattisgarh Environment Conservation Board, 
Nava Raipur Atal Nagar for favour of information. 

2. Mr. Abhinay Sharma, Advocate, H-29, First Jangpura Extension, New
Delhi for favour of information and necessary action please.

3. Dr. Anoop Chaturvedi, Scientist' B' Regional Diri.:ctorate, CPCB,
Bhopal for favour of information and necessary action please.

4. Mr. Ashish Karma, Deputy Collector, Collector Office, District -
Mahasamund (C.G.) for ,favour of information and necessary action please. 

/'E. l1 

Prasanna Sonkar, Assistant • ngmeer 
Chhattisgarh Environment Conservation Board, 

Tatibandh, Raipur (C.G.) 
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Joint Committee Inspection Report 

Original Application No.52/2024
Dr.Ramsharan Tondan V/s State of Chh

 Location: Birkoni, Mahasamund CG
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Inspection Report

In the present case the 
Principal Bench Delhi and intimated about water pollution in community pond 
caused by M/s 9M India Pvt Ltd in district Mahasamund of Chhattisgarh.
National Green Tribunal (PB)take suo-moto cognizance and registered the case 
as O.A. No. 16 of 2024 Dr.Ramsharan Tondan V/s State of Chattisgarh & Ors.
and vide its order dated 15th February 2024 directed that in para 4 and 5 as under:

4. In view of the averments made in the application, we consider it
appropriate to have response of (1) State of Chhattisgarh through Chief
Secretary, Government of Chhattisgarh, (2) Chhattisgarh Pollution
Control Board, through its Member Secretary and (3) District
Magistrate, Mahasamund, Chhattisgarh who stand impleaded as
respondents No. 1 to 3. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents No.
1 to 3 requiring them to file their reply/response within two months.

5. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives of the
Central Pollution Control Board, the Chhattisgarh Pollution Control
Board and the District Magistrate, Mahasamund, Chhattisgarh and
direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual
position and suggest appropriate remedial action. The Chhattisgarh
Pollution Control Board will be the nodal

Further matter was transferred to 
Bhopal and registered as OA 52/2024. In view of the above direction 
joint committee visited Birkoni area at Mahasamund on 14th March, 
2024 to assess the factual status of allegation made in petition and 
present status of industrial activity if any. The joint committee 
comprised of the following officers:
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1. Sh. Aashish Karma Dy. Collector Mahasamund Chhattisgarh
2. Dr. Anoop

Bhopal
3. Sh. Prasanna Sonkar, Assistant Engineer Regional office, CECB,

Raipur, Chhattisgarh

To better coordination in the investigation, the committee informed to 
applicant well in advance regarding the proposed visit. The meeting was held at 
the office the M/s 9M India Pvt. Ltd. Mahasamund (further refered as Unit) on 
14.03.2024. During meeting all committee members and Shri Ramsharan Tondan
(applicant) along with his other colleagues were presented and discussed the 
issues mentioned in the petition. The unit representative Sh. Manish Agrawal is 
also present there and explained about technical operation of the unit and leagal 
aspects of the case. The relevant issue also discussed with Sh. Umesh Sahu SDM 
Mahasamund, Sh. Tamradhawaj Sarpanch Birkoni and other local residents
during visit. The other officials present during the inspection are Shri. Rupender 
Kumar, Sci-B CPCB, Sh. Chandra Shekhar Mandai Tahsildar and Shri Sunil 
Kolhatkar Sr. lab assistant CPCB. The attendance list of officers and other stake 
holders present during inspection is enclosed as Annexure-01. The main 
contentions of the petition are wastewater discharge by the Unit.  

To find out facts as well as to know the extent of problem, the committee 
visited the plant premises and visited all Khasra numbers physically which are 
mentioned in petition and discussed the issue of discharged in their village area 
if any or any instances of this in the recent past. The major observation of physical 
survey has been recorded in the form of Panchnama, which is enclosed as 
Annexure-02. After inspection of site committee members again interacted with 
the applicant, Sarpanch and other local residents to provide further opportunities 
for providing any other information related to the petition.
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The main issues raised in the petition by the Applicant are as under: -

1. Community pond getting polluted due to discharge of waste water by
the unit.

2. Rules relaxation in industrial operation.
3. The land allotted to industrial unit is belongs to cultivable land allotted

to landless by the government.

1. The 9M India Limited (Further referred as Unit) was initiated its
installation in Sept. 2022 after getting CTE from the CECB, the copy of
the CTE is enclosed as Annexure-03 and still unit is under its
commissioning stage and no commercial production started by the unit till
the date of visit. The unit has not got the CTO from CECB and installed

are being operated only for trail purpose. The written 
submission given by the unit regarding no commercial production started 
is enclosed as Annexure-04. It was also observed that at the time of visit 
the unit was not in operation.

2. As informed by the unit representative Sh. Manish Agrawal that the unit is
only associated with pharmaceutical formulation with fully equipped in
house analytical laboratory and located near industrial area of Birkoni,
Mahasamund. The unit will produce the following items:

- External Ointment /Cream - External Lotion/Liquid

- Oral Powder / Liquid / Tablet - Small Volume Parenteral

      The production of each category of product is processed in a separate 
section, which is equipped with the latest machinery. All sections are 
supported by a centralized quality assurance department which has 
different segments. 

3. The committee and applicant visited all the inside area of production and
prominent source of waste water generation inside the unit and observed
that vessel washing, backwash water, softener reject and condensate water
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from boiler are the main source. As per water balance of the unit 58 KL 
will be used in process and 12 KL in domestic purpose if unit will operate 
on its present capacity. The water balance chart is enclosed as Annexure-
05

4. The unit has installed the STP of 40 KLD for treatment of domestic water
generated from kitchen and toilets etc. The higher capacity STP
constructed to cater the future requirement also. The STP is based on
MBBR technology and entire treated water will be used for horticulture
and inside road cleaning purpose after disinfection by Hypo. The hydraulic
testing of STP was completed and all the components functioning properly.
During visit committee tested its operation to verify its functionality and it
was observed that all the components are functioning properly. The
biological sludge of the STP will be utilized as manure inside the plant.

5. The waste water generated from the industrial activity is being treated in
ETP. The unit has presently installed the ETP of 20 KLD which is based
on chemical settling and aeration process. The installed ETP consist of bar
screen, O&G remover, homogenization tank, reaction tank, two stage
aeration and settling tank. For tertiary treatment sand and media filter has
been installed and treated water is being collected in sump for further
utilizing in dual flushing, gardening and possible area of reuse. The unit
has installed additional continuous online monitoring system for
measurement of pH, TSS, COD and BOD and also provided its
connectivity to CECB server to monitor the treated water quality remotely
on 24 X 7 basis. The unit has also installed the PTZ camera inside the ETP
to monitor its operation and its access also provided to CECB.

6. As the unit has not started its commercial production and only in its
commissioning phase hence at the time of visit no constant generation of
waste water was observed. During the visit wastewater sample has been
collected from the ETP outlet tank in which previously generated effluent,
during trail was stored for analysis purpose. The sample is analyzed and
analysis results revels that all the main consented parameters are within the
limit and the results are as given below:

Location pH TSS COD BOD O&G Remarks
ETP outlet
(generated during 7.12 49 153 23 2.2 No waste water 

discharge was observed 
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trial phase) and CECB also given 
ZLD condition to unit 
in consentDischarge Std 

6.5 to 
8.5

100 250 30 10

The unit has also installed the online effluent monitoring system and 
the data displayed during visit was also in consonance of lab results. 
However as per consent condition the unit has to maintain the Zero Liquid 
Discharge status and unit found complied at the time of visit. The detailed 
water parameters of ETP outlet analysed in the lab is enclosed as 
Annexure-06.   

7. The prime allegation of the applicant is discharging of waste water by the
unit causing water pollution in the community pond, to verify this fact
committee has been visited the entire adjacent area of the unit and pond
and no such kind of activity of waste water discharge was observed and
same has been mentioned in the spot Panchnama which is enclosed as
Annexure-02. It was also observed that the same community pond is being
used for bathing purpose and the local villagers are not facing any such
kind of problem as mentioned in the petition and same was also confirmed
from the present Sarpanch. On the contrary the local peoples told to the
committee that a local nala or intake source of the community pond
carrying the untreated water from the upstream area and this is the main
cause of water pollution inside the pond and for that primary in-situ type
treatment is required. To assess the water quality of the pond to decide its
suitability application, water sample from community pond also collected
and later analysed in the lab. The spot parameters i.e. pH-7.17,
Conductivity-422 uS/cm and Dissolved Oxygen-8.86 mg/l were measured
at site in presence of applicant and values indicate that good condition of
water quality of pond at the time of visit and as per CPCB water quality

it can be used for 
outdoor bathing. The DBU standard enclosed as Annexure-07. The other 
water parameters of pond water analysed in the lab are enclosed as 
Annexure-08 and no abnormal values were observed.

8. Historically, people in Chhattisgarh have a deep connection with their
water bodies. A common property of the community, a pond can be used
for a multitude of purposes, including irrigation, bathing, washing,
domestic use, and for cattle. Ponds are also a habitat for flora and fauna
and a source for recharging the groundwater. They mitigate droughts and
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act as shock absorbers in flood-prone areas.

9. As alleged, the unit discharging waste water but the unit representative Sh.
Manish Agrawal deny for it and informed that the unit has constructed
effluent storage tank in 2023 and no water discharged outside, moreover
the discharged point has also been close permanently by concreate to avoid
any future possibility of incident. It also pertinent to mention that unit has
not started its commercial operation till the time of visit. The above facts
also confirmed by the resident of the area.

10.The committee collected water sample from the bore well located inside
the premises of the unit as demanded by the applicant to assess any
contamination in ground water. The water sample later analysed in lab and
compared with the drinking water standard IS10500:2012 and all the
parameters found within the limit and no abnormal values was observed.
The results of ground water analysis are enclosed as Annexure-09. The unit
has valid ground water withdrawal permission obtained from CGWB,
Raipur and the NOC no. is CGWA/NOC/IND/ORIG/2021/11378 issued
on 17.3.2021 and in compliance of NOC condition the unit has installed
the ground water recharge arrangements and the supporting document
provided by the unit is enclosed as Annexure-10

11.The community pond located at back side of the unit is being used for
bathing purpose, however its cleaning is required as it was observed that
the solid waste or garbage generated from the village area being dumped
at the corner of the pond and stairs (Ghat) made at the pond also found
damaged. The matrix of the solid waste indicated that there was a
substantial quantity of banned single use plastic accumulated which may
also cause of pollution.
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 The main allegation of the petition was discharging of waste water 
in to community pond while verifying the facts it was observed that till the 
time of visit unit has not started its commercial production moreover, unit 
has installed excess capacity ETP and STP with additional online 
monitoring system and PTZ camera and provided its connectivity to CECB 
for remote monitoring. The unit has made all arrangements for maintaining 
the zero liquid discharge as per consent condition.

The unit has not got any relaxation from environment law point of 
view and the unit has been established on diverted land of industrial 
purpose and found no discrepancies w.r.to land records. 

Hence, the facts mentioned in the letter petition are not in 
consonance with 
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Recommendations: -

I. The sign boards for cleanliness and no littering on the community pond

should be placed by the Panchayat at prominent location as per

requirements.

2. The Panchayat may establish a regular maintenance plan throughout the

spring and summer months as consistent care will keep community pond

in good condition.

3. The unit may repair the damaged stairs of the ghat of community pond
under CSR activity through Panchayat.

4. The local administration may also explore the possibility of in-situ
treatment system of run-off water before entering in community pond.

5. During spring the season when debris, fallen leaves, twigs, and other
detritus, accumulates in ponds' at that time remove it in and around from

pond to prevent nutrient buildup.

6. Plantation and wooden barricading may be done at the periphe1y of the
pond it will provide protection from stray' animals and windblown trash

deposition in pond.

7. The pond catchment and storage areas should be protected by Panchayat
from any encroachment as it reducing the water availability and quality.

8. Cleanliness drive for removing of single use plastic and other littered

material from pond may be organized.

Aashis 

Deputy Collector, 

Mahasamund, CG 

�ar, 
Assistant Engineer 

CECB, RO Raipur 

3-1,.-i,....!:\ -c,f� 

Dr. Anoop Chaturvedi 
Scientist B CPCB, Bhopal 

IR of Joint Committee of OA No 52 of 2024 (CZ) or 16 of 2024 (PB) 
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Photoe:raph of the visit 

Committee with applicant inside the process area ofthe unit 

IR of Joint Committee of OA No 52 of 2024 (CZ) or 16 of 2024 (PB) 
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ETP area of the unit 

IR of Joint Committee of OA No 52 of 2024 (CZ) or 16 of 2024 (PB) 
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IR of Joint Committee of OA No 52 of 2024 (CZ) or 16 of 2024 (PB) 
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IR of Joint Committee of OA No 52 of 2024 (CZ) or 16 of 2024 (PB) 
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Water sampling of pond 

IR of Joint Committee of OA No 52 of 2024 (CZ) or 16 of 2024 (PB) 
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latitude: 21. 1 80702 
longitude: 82.055076 
Elevation: 271.97±4 m 
Accuracy: 21.9 m 
Time: 14-03-2024 12"47 
Note: Mahasamund #17 ba 

IR of Joint Committee of OA No 52 of 2024 (CZ) or 16 of 2024 (PB) 
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NI- 63 /Raipur/21 
Date: - 23/08/2021 

CHHATTISGARH ENVIRONMENT CONSERVATION BOARD 
Paryavas Bhawan, Sector - 19, Nava Raipur Atal Nagar, 

District: Raipur (C.G.) 492002 
E-mail - hocecb@gmall.com

No. 3579 /TS/CECB/2021 

To, 
M/s 9M India Private Limited 

Nava Raipur Atal Nagar, dated: 23/08/2021 

Khasra Nos. 1446, 1454/1 & 1454/2, 
Village - Birkoni, Paraswani Road, N.H. -06, 
Tehsil & District - Mahasamund (C.G.) 

Sub: "Permission to Establish" for Formulation of Small Volume Parenteral -150 
Kg Per Year, External Lotion / Liquid -900 Kg Per Year, Oral Powder -

1,512 Kg Per Year, External Ointment/ Cream -225 Kg Per Year and Oral 
Liquid - 900 Kg Per Year (Only Formulation Unit). 

Ref: Your online application dated: 31/03/2021 and subsequent 
correspondence ending dated: 29/05/2021 (online application no. 
6510709 ). 

--: 00:--
Without prejudice to the powers of this Board under the Water (Prevention 

and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 
Pollution) Act, 1981 and without reducing your responsibilities under the said Acts 
and after going through your proposal for achieving the effluent and gaseous 
emission standards, it is to inform you that this Board grants you permission only 
for establishment for Formulation of Small Volume Parenteral - 150 Kg Per Year, 
External Lotion / Liquid - 900 Kg Per Year, Oral Powder -1,512 Kg Per Year, 
External Ointment/ Cream -225 Kg Per Year and Oral Liquid - 900 Kg Per Year 
(Only Formulation Unit) at Khasra Nos. 1446, 1454/1 & 1454/2, total area 0.75 
ha, Village - Birkoni, Paraswani Road, N.H. - 06, Tehsil & District -
Mahasamund (C.G.) subject to fulfillment of the following terms and conditions. 

Terms & Conditions: -

1. Industry shall not take any steps regarding establishment, operation
and manufacturing of Active Pharmaceutical Ingredients, Bulk Drugs &
Intermediates, Synthetic Organic Chemicals & its Intermediates etc.
including those products / activities / operations requiring prior
environmental clearance under EIA Notification, 2006 (as amended).
Industry shall undertake only Drug Formulations Activities. If industry
fails to follow the above at any point of time, this permission to establish
issued shall be treated as cancelled.

2. Industry shall use biomass as fuel. Wood shall not be used as fuel
under any circumstance; failing which, this permission to establish
issued shall be treated as cancelled.

Page I 
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3. Industry shall provide adequate facility for treatment of industrial and
domestic effluent and shall ensure that the treated effluent quality meet
the standards prescribed by Board published in Gazette Notification
dated 25.03.88. Industrial effluent shall be treated in effluent treatment
plant of adequate capacity. Domestic effluent shall be treated in
sewage treatment plant. Treated / un-treated effluent collection tank(s),
ETP, STP shall be suitably lined to prevent seepage into ground for
avoiding ground water contamination. Treated effluent shall be utilized
either in process or for plantation within premises. Industry shall provide
arrangement of suitable drains/pipe networks to ensure adequate flow
for full utilization of treated effluent inside the premises. Effluent arising
from process plants and associ�ted facilities shall not be discharged to
the storm water drain. The quality of storm water shall be regularly
monitored. Storm water shall be routed through effluent treatment plant.
No effluent shall be discharged out of premises under any
circumstances. Industry shall not discharge any liquid effluent what so 
ever generated from various processes, cooling blow down, boiler blow
down, RO reject, sewage / sludge, effluent treatment plant etc. into the
river or any surface water bodies. Zero discharge condition shall be
maintained all the time. All the effluent treatment system shall be kept in
good running condition all the time and failure (if any), shall be
immediately rectified without delay, otherwise similar alternate
arrangement shall be made. Chhattisgarh Environment Conservation
Board may further stipulate stringent limit depending upon
environmental conditions.

4. Industry shall provide adequate measuring arrangement for the
measurement of water utilized in different categories and effluent
generated.

5. Industry shall obtain permission for use of ground water for industrial
and domestic purpose from Central Ground Water Board / Authority.
Industry shall not use ground water for industrial and domestic purpose
without obtaining NOC of CGWB.

6. Industry shall install system for continuous monitoring of effluent quality
as per CPCB guidelines for relevant parameters (like pH, Flow,
Temperature, TOC/COD etc.) and shall be connected to CECB / CPCB
server. Industry shall also install flow meter. Industry shall submit
monitoring report of effluent regularly to the Regional Office,
Chhattisgarh Environment Conservation Board, Raipur. Calibration and
validation of data shall be carried out of all CWQMS and industry shall
ensure availability of real time data in CECB / CPCB server. Industry
shall install PTZ cameras at the outlet of the premises with online
connectivity.

7. Six piezometers, two upstream of groundwater aquifer, two downstream
of aquifer and two within the facility / project shall be installed.
Groundwater sample shall be drawn on each of 15th of January, April,
July and October every year, (i.e., four times a year) from all
piezometers and be analyzed for pH, TDS, BOD, COD and total heavy
metals apart from depth of groundwater table and report shall be
submitted to the Regional Office, Chhattisgarh Environment
Conservation Board, Raipur.

Page 2 
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8. Bag filter of high efficiency adequate capacity and efficiency to achieve
particulate matter emission less than 50 mg/Nm3 shall be installed to
control emission generated from handling, unloading, loading of all
powdery / dust generating ingredients before start of any production
activity. Industry shall install baby boiler of one tonne capacity. Bag filter
/ multy cyclonic dust collector of adequate capacity shall be installed in
baby boiler. The emission of particulate matter from any point source
shall not exceed 50 mg/ Nm3 under any circumstances. At no time the
emission level shall go beyond the prescribed limits/standards. In the
event of failure of any pollution control system adopted by the industry,
the respective unit(s) shall not be restarted until the control measures
are rectified to achieve the desired efficiency. Chhattisgarh
Environment Conservation Board may further stipulate stringent
particulate matter and air pollutants emission limit depending upon
environmental conditions. In plant control measures for checking
fugitive emissions from all the vulnerable sources like spillage / raw
materials / fuel handlings etc. shall be provided. Truck mounted water
spraying tankers shall be provided to spray / sprinkle water on roads
and other dust generating points / areas. Industry shall ensure use of
properly covered vehicles for the transportation of raw materials etc. so
as to avoid environmental hazards in the surroundings.

9. All air pollution control systems shall be kept in good running condition
all the time and failure (if any), shall be immediately rectified without
delay, otherwise similar alternate arrangement shall be made. In the
event of any failure of any pollution control system adopted by the
industry, the respective production unit shall not be restarted until the
control measures are rectified to achieve the desired efficiency.

1 o. The height of all stack(s) attached with various particulate matter I air
pollutants emission units shall not be less than 30 meters. Adequate
arrangement of stack monitoring shall be provided for all the stack(s).

11. The ambient air quality within the factory premises shall not exceed the
latest standards prescribed.

12. Adequate number of permanent ambient air quality monitoring stations
(at-least four) shall be set-up in the down wind direction as well as
where maximum ground level concentrations of PM,o, PM2.5, Sulphur
Dioxide and Oxides of Nitrogen etc. are anticipated in consultation with
the Regional Office, Chhattisgarh Environment Conservation Board,
Raipur. Data on ambient air quality and stack emission shall be
regularly submitted to the Regional Office, Chhattisgarh Environment
Conservation Board, Raipur.

13. All raw materials, products, solid wastes, sludge etc. shall be stored
above ground level with pucca platform in covered shed. The floors of
manufacturing area, raw-materials & products/ solid wastes/sludge etc.
storage area shall be made pucca / concreted and shall be suitably
lined to prevent any possibility of contamination of the ground water
due to any leakage / seepage etc.

14. Industry shall provide adequate, safe & scientific arrangement for
handling, management and disposal of all solid wastes, sludge,
packaging materials etc. generated. Solid wastes generated from plant

Page 3 
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shall not be stored on land in open areas in any circumstances. Non 
hazardous and hazardous wastes materials shall be stored separately 
and disposed off in safe and scientific manner. Industry shall submit 
characterization report of all the waste generated. As per 
characterization report, if any waste comes under the purview of 
Hazardous and Other Wastes (Management and Trans Boundary 
Movement) Rules, 2016., industry shall obtain letter of authorization 
under Hazardous and Other Wastes (Management and Trans Boundary 
Movement) Rules, 2016 from the Board and comply with the rule. 
Industry shall comply with the provision of Plastic Waste Management 
Rules, 2016. 

15. Industry shall strictly comply with the rules and guideline under
Manufacture Storage and Import of Hazardous Chemicals (MSIHC)
Rules, 1989 as amended time to time and all transportation of
Hazardous Chemicals shall be as per the Motor Vehicle Act (MVA).
1989 (if applicable).

16. All internal roads shall be black topped (pucca) before commissioning
of plant. Good housekeeping practices shall be adopted by the industry.

17. Industry shall ensure transportation of raw materials by properly
covered vehicles.

18. Industry shall provide proper arrangement to control the noise pollution.
Industry shall install appropriate noise barriers / control measures
including acoustic hoods, silencers, enclosures etc. on all sources of
noise generation to control the noise. The noise level shall not exceed
the limit 75 dB(A) during the day time and 70 dB(A) during the night
time within the plant premises. Adequate measures shall be taken for
control of noise levels below 85 dB(A) in the work environment.

19. Industry shall install separate electric metering arrangements for the
running of pollution control device(s). These arrangements shall be
made in such a fashion that any non-functioning of pollution control
device(s) shall immediately stop the electric supply to the production
unit / raw materials supply and shall remain tripped till the pollution
control device / devices are made functional again / rectified to achieve
the desired efficiency. The record & log book of electricity and chemical
consumption for running the pollution control equipments shall be
maintained & submitted to Board every month.

20. Discarded medicines shall be transported / disposed as per the Bio­
Medical Waste Management Rules, 2016.

21. Wide green belt of broad leaf local species shall be maintained all along
the plant premises. As far as possible maximum area of open spaces
shall be utilized for plantation purposes. Industry shall develop green
belt / plantation within and around the plant premises in at-least 33%
area of total project area.

22. Industry shall use fly ash bricks, fly ash blocks or fly ash based
products for their construction/repairing activities.

23. The construction of effluent treatment systems and installation of air
pollution control systems shall be taken up simultaneously with other
civil / mechanical works at the propose site.
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24. Industry shall provide pucca garland drain with appropriate numbers of
check dams around manufacturing area, raw materials/finished
products/solid wastes/ sludge storage area to avoid erosion due to rain.
Sedimentation pits shall be constructed at the corners of the garland
drains. Garland drains, check dams, sumps and sedimentation pits etc
shall be properly lined. The surface run-off shall be de-silted through a
series of check dams and drains. The treated storm water shall be used
for groundwater recharge, industrial process/operations and for land
application.

25. Industry shall adopt rainwater-harvesting technique in the project area
and residential area (if any) for recharge of ground water. The rain
harvesting technique shall be incorporated right from the design stage
of all structures. Industry shall develop rainwater-harvesting structures
to harvest the rainwater for utilization in the lean season as well as to
recharge the ground water table.

26. Industry shall establish an environmental management cell to carryout
function relating to environmental management under the supervision
of senior executive who will directly report to the head of organization. A
full-fledged laboratory with qualified technical / scientific staffs to
monitor the influent, effluent, ground water, surface water, soil, stack
emission and ambient air quality etc. shall be provided.

27. Necessary fund shall be provided for implementation of the above
conditions and the conditions to be incorporated in the 'consent to
operate' of the Board and for environmental safeguards. The funds
earmarked for environmental protection measures shall be kept in
separate account and not diverted for any other purpose.

28. Industry shall obtain necessary statutory clearances/licenses from
concerned Central/State Government Departments, Boards, Bodies
and Corporations etc. before start of construction activity for
establishment the plant. Industry shall follow direction issued by
Central/State Government, Central Pollution Control
Board/Chhattisgarh Environment Conservation Board from time to time
regarding control of water & air pollution and for environmental
conservation.

29. The issuance of this permission does not convey any property rights in
either real or personal property, or any exclusive privileges, nor does it
authorize any injury to private property or any invasion of personal
rights, nor any infringement of Central, State or local laws or
regulations.

30. Industry shall follow any other conditions given at the time of grant of
consent under the Water (Prevention & Control of Pollution) Act, 1974
and the Air (Prevention & Control of Pollution) Act, 1981.

31. Any change in production capacity, process, raw materials used, project
profile etc. shall be intimated to the Board and prior permission of the
Board shall be obtained for the same.

32. This permission to establish shall be valid for the period of five years
effective from the date of issue of this letter. This permission to
establish shall be treated as cancelled in case; no construction activity
has been started on the site regarding establishment of the project
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during this period. Chhattisgarh Environment Conservation Board 
reserves the right to extend the validity period / not to extend the validity 
period/ cancel /withdraw the permission to establish of the project, 
based on the construction activities carried out on the site regarding 
establishment of the project. 

33. Board reserves the right to amend/cancel any of the above conditions,
stringent the emission/effluent limits stipulated above and add new
conditions as and when deemed necessary in the interest of
environmental protection, change in the project profile or non­
satisfactory implementation of the stipulated conditions etc.

The consent {for operation) as required under the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution} Act, 
1981 shall be granted to your industry after fulfillment of all the conditions 
mentioned above. For this purpose you shall have to make an application to this 
Board in the prescribed Performa at least two months before the expected date of 
commissioning of the plant. The applicant shall not without valid consent (for 
operation) of the Board bring into use any out let for the discharge of effluent and 
particulate matter/gaseous emission. 

For & on behalf of 
Chhattisgarh Environment Conservation Board 

Member Secretary 
Chhattisgarh Environment Conservation Board 
Nava Raipur Atal Nagar, District - Raipur (C.G.) 

Endt. No. 3580 /TS/CECB/2021 Nava Raipur Atal Nagar, dated: 23 / 08 /2021 

Copy to: 
1. Chief Engineer (Commercial), Chhattisgarh State Electricity Board,

Raipur, for information and necessary action please. The power supply
to the unit shall be released only after submission of the copy of 
"Consent to Operate" issued by Chhattisgarh Environment
Conservation Board, Raipur.

2. Regional Officer, Regional Office, Chhattisgarh Environment
Conservation Board, Raipur (C.G.). Please ensure compliance and
report, if any condition/conditions are violated by the industry.

��hature 
Member �ecret 

Chhattisgarh Environment C 
Nava Raipur Atal Naijigitfill 

MS 
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... 9.. ..., 
••• 9M India Limited 

To, 

The Regional Officer 

CECB, Raipur, 

Chhattisgarh 

Date: 10th April'24 

Dear Sir, 

Monu1octurei or Pholmoceul:col Formuf<l11orls 

We are writing to inform you of a recent development regarding our operations. 

We are pleased to announce that we have been issued a Drug Manufacturing License. 

However, we would like to bring to your attention that the WHO-GMP Certification is 

still pending issuance. The inspection for this certification has been cunducted and we 

are awaiting approval. Once we receive the necessary certification, we intend to 

proceed with Commercial Production for Export and to cater to other State 

Governments. 

We felt it necessary to keep you informed of these developments for your 

records and information. 

Thank you for your attention to this matter. 

Regards, 

,· 

Director 

�f I 
9M India I i 

� • • 

7 � ii 

Corporate Office: 

�. \. ,, 
1rkc �

--

Fwst Floor. Gonpofl lower. Near Vois'lo,, Furniture 
Ashoko V1hor Colony, Po'1dri 
Raipur. 492001 Chhottisgorh. INDIA 
rnforru9mlnd:o rn 

www.9mlndia.in 

Factory: 
Poroswoni flood. NH6. N;PO. Brrkonr. 
Mohosomund - 493445. 
ChhOttisgorh. INDIA 

CIN· U33119C72020PLC0103646 

i�\ 
� 

\I 110-G\11'0 RI II IHl 

Ph: 0771-4067999 
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BEFORE NATIONAL GREEN TRIBUNAL 
CENTRALBENCH,BHOPAL 

O.A NO. 52/2024

IN THE MATTER OF: 

Dr.Ramsharan Tondan 
Versus 

State of Chhattisgarh & Ors. 

VAKALATNAMA 

KNOW ALL to whom these presents shall come

0 

that I/we; P*�s�»� �"��, , authorized

representative of Chhattisgarh Environment Conservation Board, Raipur do hereby appoint, 

Abhinay Sharma (0/2192/2011 ), Pooran Chand Roy (D/11009/2021 ), Kirti Vyas (MP/3250/2021 ), Parul 

Khurana (0/5897/2022), Oeeksha Prakash (D/4182-A/2022). 

(Hereinafter called the Advocate) to bemy/our Advocate in the above-noted case and authorize: -

To act, appear plead in the above-noted case in this Court or in any other Court in which the same may be tried 
or heard and also in the appellate Court including High Court to payment of fees separately for each court by 
me/us. 

To sign, file verify and present pleadings, replications appeal cross-objections or petitions· for executions, review, 
revision, restorations withdrawal compromise or other petition, replies, objections or affidavits or other documents 
as may be deemed necessary or proper for the prosecution of the said case in all its stages. 

To file and take back documents. 

To withdraw, or compromise the said case or submit to arbitration any differences or disputes that many arise 
touching or in any manner relating to the said case. 

To take out execution proceedings. 

To deposit, draw and receive moneys, cheque and grant receipt thereof and to do all other acts and things Which 
may be necessary to be done for the progress and in the course of the prosecution of the case. 

To appoint and instruct and other Legal Practitioner authorizing him to exercise the power and authority hereby 
conferred upon the attorney on our behalf. 

And I/We the undersigned do hereby agree to rectify and confirm acts done by the Advocate or his substitute in 
the matter as my/our own acts, as if done by me/us to all intents and purpose. 
And I/We undertake that I/We or my/our duly authorized agent would appear in Court on all hearings and will 
inform the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the 
said case in consequence of his absence from the Court when the said case is called up for hearing, or any 
negligence .of the said Advocate/s or his/their Substitute. 

And -I/We the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by me/us 
to be paid to the Advocate remaining unpaid he/they shall be entitled to withdraw from the prosecution of the said 
case until the same is paid up. If any costs are allowed for an adjournment, the Advocate would be entitled to the 
same. The free settled is only for the above case and Court. 

IN WITNESS WHEREOF INVe do hereunto set my/our hand to those presents the contents of which have been 
understood by me/us this ......22....... day of ....April ..... of 2024 

Accepted subject to the terms of fees. 

Advocates 

Applicants 

Respondents 

40


	NGT FINAL REPORT 22.04.2024.pdf
	ilovepdf_merged (32).pdf
	ilovepdf_merged (32).pdf
	ilovepdf_merged (32).pdf

	NGT FINAL REPORT 22.04.2024.pdf
	ilovepdf_merged (32).pdf
	ilovepdf_merged (32).pdf
	ilovepdf_merged (32).pdf




